363

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA NO. 57/2026

IN THE MATTER OF :
Sachin Sharma Applicant
Vs
State of UP and Ors Respondents
INDEX
Sr no. | Particulars Page no.

1. | OBJECTIONS ON BEHALF OF THE APPLICANT TO
THE JOINT COMMITTEE REPORT DATED | 1-7
07.04.2026 ALONG WITH AFFIDAVIT
2. | ANNEXURE R1

Copy of the photographs dated 10.04.2026, 25.04.2026 | 8-12
and 28.04.2026
3. | ANNEXURE R2
True Copy of the video in pen drive dated 10.04.2026, | 13
25.04.2026 and 28.04.2026
4. | ANNEXURE R3

14-20
Copy of FIR dated 534 of 2025
5. ANNEXURE R4
True Copy of the Air Quality Index on 11.01.2026 2l-22
Applicant

Through


dell
Typewriter
Through

dell
Typewriter
1-7

dell
Typewriter
8-12

dell
Typewriter
13

dell
Typewriter
14-20

dell
Typewriter
21-22


364

Foun——
Date: 6™ May,2026 Tarun Cummra, Advocate
Place: NEW DELHI (D/13653/2022),
C-143, Lajpat Nagar
New Delhi

Mob: 8287474556
cummra3@gmail.com



365

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA NO. 57/2026

IN THE MATTER OF :

Sachin Sharma Applicant
Vs

State of UP and Ors Respondents

OBJECTIONS ON BEHALF OF THE APPLICANT TO THE JOINT
COMMITTEE REPORT DATED 07.04.2026

1. That the present objections are being filed against the Joint Committee
Report, which is nothing but a mechanical and superficial exercise carried
out in complete disregard of the directions issued by this Hon’ble Tribunal
vide order dated 30.01.2026 in OA 724/2023 . The Committee has failed
to ascertain the true factual position and has instead attempted to dilute the
gravity of ongoing illegal mining activities.

2. That the Joint Committee inspection dated 10.03.2026 is wholly
inadequate and misleading as it represents only a one-day pre-informed
visit which cannot capture continuous illegal mining operations that are
being systematically carried out during non-inspection hours. The report is
thus merely a formality and not a genuine compliance of the Tribunal’s
directions.

3. That the Applicant is placing on record video evidence dated 10.04.2026,
25.04.2026, and 28.04.2026, which clearly demonstrates that illegal
mining activities are continuing unabated even after the Joint Committee
inspection. These videos expose active transportation routes and mining
operations, thereby completely contradicting the findings recorded in the

impugned report. True Copy of the photographs dated 10.04.2026,
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25.04.2026 and 28.04.2026 1s marked herewith and annexed as
ANNEXURE R1

. That the route shown in the said video evidence is the only access road
connecting the prohibited mining area which was specifically restrained by
this Hon’ble Tribunal. The continued use of this route for transportation of
illegally mined sand establishes blatant violation of the Tribunal’s orders.
True Copy of the video in pen drive dated 10.04.2026, 25.04.2026 and
28.04.2026 is marked herewith as ANNEXURE R2

. That the Joint Committee has deliberately ignored material evidence and
failed to conduct a continuous or surprise inspection which was necessary
in a matter involving organized illegal mining. Such omission renders the
entire report unreliable and legally unsustainable.

. That the findings of “no illegal mining observed” are perverse and contrary
to ground realities as illegal mining is a recurring activity often carried out
during night hours or in absence of authorities. A single inspection cannot
be the basis to exonerate the violators.

. That the Mining Officer, Ghaziabad is the principal authority responsible
for regulating mining activities but has completely failed in discharging
statutory duties thereby enabling illegal mining operations. This amounts
to gross dereliction of duty and warrants strict action.

. That there is evident inaction and negligence on the part of the District
Magistrate, Ghaziabad, who is also the nodal authority of the Joint
Committee. Despite being aware of ongoing violations, no preventive or
coercive steps have been taken to stop illegal mining.

. That this Hon’ble Tribunal vide order dated 29.01.2026 in O.A. No.
724/2023 (Bittu vs State of U.P. & Ors.) had specifically restrained the
Project Proponent from carrying out any mining activity. However, the said

order is being openly violated till date.
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10.That it is pertinent to note that M/s New Panther Security Guard Service
approached the Hon’ble Supreme Court in Civil Appeal No. 2177 of 2026,
however, no relief was granted by the Hon’ble Supreme Court considering
the larger public interest. Despite this illegal mining activities are
continuing in defiance of judicial orders.

11.That the Joint Committee has failed to examine compliance of binding
judicial directions and has instead relied on outdated records and selective
observations thereby defeating the very purpose of its constitution. That
the selective annexing of photographs only from the inspection dated
10.03.2026 while ignoring subsequent evidence, clearly shows an attempt
to suppress material facts and mislead this Hon’ble Tribunal.

12.That the recommendations made by the Joint Committee are vague, routine
and lack any enforceable mechanism, which further indicates that the
report is merely a procedural formality without addressing the core issue
of illegal mining.

13.That the Joint Committee has attempted to justify past violations by
referring to imposition of penalty of 5,75,000/- and proposed
environmental compensation of X17,19,335/-. However the same is wholly
illusory and ineffective as the environmental compensation has not been
recovered till date. Mere imposition or proposal of compensation without
actual recovery and enforcement defeats the “polluter pays” principle and
renders the action non-est in the eyes of law.

14. That the failure to recover environmental compensation clearly indicates
administrative inaction and collusion, thereby allowing the violators to
continue illegal mining activities with impunity. The authorities have thus
failed to act as deterrents and have instead facilitated continued
environmental degradation.

15.That the observation of the Joint Committee that “no signs of illegal mining

were observed” during the inspection dated 10.03.2026 is completely
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falsified and demolished by the subsequent video evidence placed on
record by the Applicant, clearly showing ongoing illegal mining activities
on 10.04.2026, 25.04.2026, and 28.04.2026. This establishes that the
Committee’s findings are not only incorrect but are also misleading.

16. That the Joint Committee has failed to appreciate that illegal mining is a
continuous and covert activity often carried out during night hours or in a
manner to evade inspection. Therefore a one-time inspection cannot be
relied upon to conclude absence of illegal mining.

17.That the Joint Committee has failed to provide any cogent explanation with
respect to FIR No. 0575 dated 22.10.2025 registered at PS Alipur at the
instance of Sunil S/o Tejpal( a whistleblower), and has merely taken a
technical plea that the same pertains to the jurisdiction of Delhi and is not
related to Village Nauraspur or Pachayera, which is wholly untenable and
evasive.

18. It is respectfully submitted that after the said FIR was lodged by Sunil
highlighting illegal mining activities, a subsequent false and retaliatory FIR
dated 01.12.2025 came to be registered against him under Section 308(2)
[PC by one name Sumit, clearly demonstrating a pattern of intimidation
and harassment. The sequence of events itself establishes that the later FIR
1s a mala fide counterblast intended to pressurize and silence the
complainant for approaching legal authorities and this Hon’ble Tribunal.

19.The invocation of such serious penal provisions without any bona fide
basis creates a chilling effect and is indicative of an attempt to deter
whistleblowers and environmental complainants. The Joint Committee has
completely failed to examine this crucial aspect thereby overlooking the
ground reality that illegal mining operations are continuous and
interconnected across jurisdictional boundaries and are being shielded

through coercive measures against those seeking legal recourse.
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20.That it is further submitted that prior to the present proceedings, one Vaun
Gulati had filed Original Application No. 589/2025 before this Hon’ble
Tribunal raising issues pertaining to illegal sand mining. Subsequently,
when Sunil S/o Tejpal sought to approach this Hon’ble Tribunal by way of
an Interlocutory Application highlighting ongoing illegal mining activities,
FIRs came to be lodged against him by one Sumit, who is stated to be a
partner of M/s Nirmal Sand. Such misuse of criminal machinery not only
amounts to abuse of process of law but also creates a chilling effect on
bona fide complainants, thereby frustrating the very object of
environmental governance and access to justice. True Copy of FIR dated
534 of 2025 is marked herewith and annexed as ANNEXURE R3

21.The Committee has completely failed to examine this crucial aspect,
thereby overlooking the ground reality that illegal mining operations in the
concerned region are not only continuous and interconnected across
jurisdictional boundaries but are also being shielded through coercive
measures against complainants. It is further submitted that the Committee
has deliberately failed to respond to the material documents annexed as
Annexure 10 and Annexure 11 and has falsely claimed that the same were
not received by the authorities whereas the Applicant had personally
submitted these documents to the office of the District Magistrate
Ghaziabad. Such false assertions clearly indicate suppression of material
facts and an attempt to mislead this Hon’ble Tribunal.

22.1t is also submitted that reliance placed on the enforcement of GRAP Stage-
II1 to justify absence of mining activity is misconceived and misleading, as
GRAP notifications cannot be treated as conclusive proof of environmental
conditions or cessation of illegal activities. The fact that GRAP Stage-III
was imposed on 16.01.2026 and subsequently lifted on 22.01.2026 does
not preclude the possibility of continuous illegal mining, especially when

the air quality in Ghaziabad was already recorded as ‘poor’ on 11.01.2026.
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Thus, selective reliance on GRAP timelines is arbitrary and cannot be used
to negate the ground reality of ongoing violations. True Copy of the Air
Quality Index on 11.01.2026 is marked herewith and annexed as
ANNEXRE R4

23.That in view of the facts and circumstances stated herein, it is most
respectfully submitted that the report of the Joint Committee is superficial,
incomplete and fails to address the critical issues raised in the present
matter, including the ongoing illegal mining activities and the coercive
measures adopted against complainants. The report overlooks material
facts ignores the pattern of intimidation through retaliatory FIRs and does
not reflect the true environmental damage being caused. It is, therefore,
respectfully prayed that this Hon’ble Tribunal may be pleased to reject the
said report, direct a fresh and independent inquiry by a duly constituted
committee, ensure immediate cessation of illegal mining activities, and
pass appropriate directions for protection of the Applicant and other

affected persons, in the interest of justice, environmental protection, and

equity.
Applicant
Through
o

Date: 6" May,2026 Tarun Cummi‘ﬁ, Advocate
Place: NEW DELHI (D/13653/2022),
C-143, Lajpat Nagar
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Mob: 8287474556
cummra3@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL ,

PRINCIPAL BENCH, NEW DELHI

IN OA NO. 57/2026
IN THE MATTER OF : S
R d’
Sachin Sharma Applicant
Vs
State of UP and Ors Respondents
Affidavit

[, Sachin Kumar, S/o Styaram, R/o A-62, A- Block, Sangam Vihar, loni Dehat, Ghaziabad,

Uttar Pradesh, do hereby solemnly affirm and declare as under:

1. That [ am the Applicant in the present Original Application and am well acquainted

with the facts and circumstances of the case.

2. The contents of the present affidavit have been drafted on my instructions and under
the guidance and advice of my counsel, and I am competent to swear the same.

3. That the present affidavit is being filed to place on record the objections of the
Applicant to the report submitted by the Joint Committee constituted by this Hon’ble
Tribunal. '

4. That the documents annexed with the objection are true copies of their respective
originals and are relied upon by the Applicant in support of the present case.

5. That the contents of the accompanying objections be read as part and parcel of this

affidavit the same are not being repeated herewith for the sake of brevity.

DEPONENT
VERIFICATION

I, the above-named deponent, do hereby verify that the contents of all paragraphs of

this affidavit are truc and correct to my knowledge and belief, and nothing material
has been concealed therefrom.

Verified at Noida on this  day of , 2026.

DEPONENT

N6 MAY 2076
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N.C.R.B (TH.4t.3me &)
I.I.F.-l (Tehieha STl WATH -I)

FIRST INFORMATION REPORT

(Under Section 173 B.N.S.S)

yoH a1 Rare
(ermT 173 s U9 va g & aga)

1. District/Unit (fSretT/gats): amion (sfeare miSamene)
P.S. (ITT): ciivepr €&t Year (a¥): 2025

FIR No.(v.g.fx. €.): 0534
Date &Time of FIR(Y.9.fX. &1 feataw/gwa): 01/12/2025 18:18

2. S.No. Acts (3rfarfaam) Sections (&TT(V))
(.9.)
1 | 9RAR =g gigdr (s TF TE), 2023 308(5)

3.(a) Occurrence of offence (3rUXTe &Y TeT) :

1. Day AR Date From 01/12/2025 Date To 01/12/2025
(fe=): (Teatw | ): (Tetad a& ):

Time Period Ugt 5 Time From 13:00s< Time To 13:00

(F9T 3rafe): (I ] ): (TUT a®): &

(b)Information received at P.S. (19T Sgl a1 UTH &3 ):
Date 01/12/2025 Time (977):18:18 &
(fe=rian ):

(c) General Diary Reference (TSHTHAT Gesf ):

Entry No. 051 Date & Time 01/12/2025 18:18 &=t
(wtart® €.): (feis 3Nk 9wa):

4. Type of Information (§a9T &1 y&R): fafed
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)
5.Place of Occurrence (YCHATESA):
Direction and distance from P.S.3TR - uf$#, Beat No.

1. (a) (J1T @ T 3N fea): 07 Tl (e €.):
(b) Address i e @1 @ UT,UTH FRARX
(Tdm):

(c) In case, outside the limit of this Police Station, then

(Tt am=T AT & J1gY g a@l):
Name of P.S. District(State)
(ATAT BT ATH): (e (Tr=3)):

6.Complainant / Informant (fsTaasal/ga-adt ):
(a) Name (ATH): g s&e
(b) Father's Name (T0dT &7 9TH) : < T9g
(c) Date/Year of Birth (S=49 fatr / ad ): 1991
(d) Nationality (XT81adT): Rd
(e) UID No. (armsst ¥.):
(f) Passport No.(urgmd §.):
Date of Issue (ST &Ta 6 fatd):
Place of Issue (ST XA &1 €ATT ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
S.No.(p.9.) Id Type (UgdT= UF T Yh1¥) Ild Number (IgaTH 9€IT)
1
(h) Address (TdT):
S.No. | Address Type Address (UdT)
(sh.¥.) |(UTT T Y1)
1 | I gar TTGT HeTTT, 3R TG, ITHIT (HHGE MSATENE), IR
TC.ST, IR
2 | Tt uar TTGT HeTTT, 3R TG, ITHITT (HHGE MSATENE), 3T
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)
2 | wmEftTE T, TR |

(i) Occupation (JI9T1Y):
(j)Phone number (THTY 4.):
Mobile (FIET8e §.): 91-9871855979
7.Details of known/suspected/unknown accused with full particulars
(ST / E@feTe 1 AT ATAgeh 1 QX freror aigd aviq):
Accused More Than (31T MY U & 3rfera gi T 9€dT):

S.No. Name (ATH) |Alias (SU-TH) Relative's Name Present Address
(.9.) (TredeT® @1 ATH) | (acfATT UdT)
1 e 1. 31, 3T
2 g TOdT &1 91 1. IR, 31T
dSTaTe
3 |gwur Jl?,nﬁ 1. T, 3T

8.Reasons for delay in reporting by the complainant/informant

(Frraasat / ga=madl giRT e S € & Ha+ & HRu):
9.Particulars of properties of interest (G=fera gruf &1 faau):

16

S.No. |Property Property Type |Description Value
(sr.9.)Category (gvufy @1 gdR) | (forerom) (In Rs/-)
(qafRr Soft) (773 (¥ %)

10.Total value of property (In Rs/-)-8¥uf &1 el Tod(T

11.Inquest Report / U.D. case No., if any (e aH1&T XUl / . St.u&w €., aig
Bl Bl ):
S.No. UIDB Number
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)

12.First Information contents (TJH a1 dZT ):
el AR Tgweil atey dar &, A ATFTeTY AT-gI=ehT ¥l MOETT,
n‘@mﬁéﬁa@%ﬁsm&ﬁzﬁrmiﬁwwu?mﬁwaoﬁﬁw
MOdTE, ® 6 ATg ot 3rafd & Ty ienfamrt Rt gRy Telied gl Agie,
3ITST UG kel Ueh oIS & ddlel o1 70 i ke R ¥ M€ @49 tee X
31T A AT TG TdATg 37 USTHT 6-7 TSI 1] hl HRa o A q erweh
&1 3R W R 3FTH 7T i i I & ARA &t gHeh! Sht 1T 7T | TG
gl IST T § Sch A1 FBS o1 3R AT § ST 2 STeleh Hol il Gl g AT
ST AITTA g IhT I Aol TF dsTuTel 0 GG 3R T TeATST TSieht
vt A wger oft 2 7t B 1 2 it Suen arder 7 3 el 31 wgke,
e I8 § T3 ST € 1 AR ¢ 37 ellth 9%&d § T&d didiamg! R g4
YT I &I @ gU &N &t ST HrAferg! e i fuT el 3mueht ifd Hut
ghit f¢0 1-12-2025 wrelf g&aTer s 3muisd gRI-gid §9d g7 oY <
&g T TTGT AT AT MOdTe, Mob- 9871855979.. . dte- & 70 2090
fATA" AR ywTiorT @edT g 7o UT8 U10U & SITETY UX HehcHT JURIdh ehi It
I Toh A g 9IeC, I LIeC, dldt Sleteht ATHT gIST & HrtgeX IR eIy |
g0T0 2504 T AR GRT Eiehd AT AT | STeATalT deheilich e h..
13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2.
(1 AT STdaTg! : FAfh IuTh ATARI & UAT AT g Toh UL AL Dl
dURT AC §. 2 § Ioctg YRT h dgd g |)

(1) Registered the case and took up or
the investigation: (U &5f fhaT ()
AT 3R S & ferg TeraT mar ):

(2) Directed (Name of .0.) PRADEEP SINGH Rank S| (Sub-Inspector)

(STier JtAHRY BT ATH): (T<):

No. 192290773 to take up the Investigation
(9.): (Y STT=r 3ru+ 9Te # & & oy My fear mam) or (aT)

(3) Refused investigation due to (ST & a7 ):
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)

or (%h HRYT SHR FHAT AT)
(4) Transferred to P.S. District
(aTT): (FSre):

on point of jurisdiction (@ &FTTAHT & R gEATAT) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(FQrepTaaedt | gaATendl @l yraiadt ug H gATS 71, gl 5 g3 ATAT I TH
HIdT FgeH fArpTaaear o1 & Y )

R.0.A.C.(31R. 31 .7 .gY1.)
14 Signature/Thumb impression of the

complainant / informant.(f&aasat /
AR dh gEAT&R / TS AT FAT):

15Date and time of dispatch to the court
(3reTerd # 9N At feAid 3R 90y):

Signature of Officer in charge,
Police Station
(ITIT IR & GEATER)
Name THANA INCHARGE
Rank Sl (Sub-Inspector)
No. 9454405104
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N.C.R.B (TH.%.3me.&f1)

I.I.F.-l (Tehieha STl WATH -I)

Attachment to item 7 of First Information Report

(Ta® g1 R & A 7 Seauh):

Physical features, deformities and other details of the suspect/accused:
( If known / seen )

(@ferer / rfvrgm i g fadwarg, fpiaar 3R a=g foaror :

(ate J1a 1 2@T 7))
S.No.(sr.9.) Sex Date/Year Build Height Complexion Identification Mark
(feim) | of Birth (dTae (cms.) (@) (s) (ugaT= =g )
GRAGIDYIES) (Fe
‘ ) (@.#1.))
1 2 3 4 5 6 7
1 g
s | g
3 g
6
Flosn < —
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N.C.R.B (TH.%.3me.&f1)

I.I.F.-l (Tehieha STl WATH -I)

Deformities/  Teeth  Hair  Eyes (3i7d) Habit(s) Dress Habit(s)
Peculiarities (Ta)  (SITer) (3Me) (agATa)
8 9 10 11 12 13
-anguage Place Of (T €T) Others (3r2)
/Dialect
(‘HTE[TIEﬁFﬁ) Burn Leucoder Mole Scar | Tattoo
Mark ma  (9EET) (9Td) (T gU A
(S §U | (cfpieHf )
AT (T%he
Mg ) esd))
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(T8 &7 asft ¢t oy sqat afe «amraaaat | gaaTaal gicry / rfdgs & TR d @l
T T 399 TR ATTRII AT g |)
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ANNEXURE R4

AIR QUALITY INDEX IN NCR CITY/TOWN

(Average of past 24 hours)
Jan 11, 2026 @ 04 PM

21

I . . . Prominent
State District City/Town Index Value Air Quality Pollutant

Delhi Delhi Delhi 291 Poor PM2.5
Charkhi Dadri Charkhi Dadri 177 Moderate PM2.5

Faridabad 246 Poor PM2.5

Faridabad
Ballabgarh 225 Poor PM2.5
Gurugram 280 Poor PM2.5
Gurugram

Manesar 160 Moderate PM2.5

Jhajjar Bahadurgarh 187 Moderate PM2.5

Jind dJind 127 Moderate PM2.5

Haryana

Karnal Karnal 153 Moderate PM2.5

Mahendragadh Narnaul 289 Poor PM2.5

Mewat (Nuh) Mandikhera 102 Moderate PM10

Palwal Palwal 98 Satisfactory PM10

Panipat Panipat 170 Moderate PM2.5

Rewari Dharuhera 229 Poor PM2.5

Sonipat Sonipat 121 Moderate PM2.5

Alwar Alwar 119 Moderate PM10
Rajasthan Bharatpur Bharatpur 92 Satisfactory OZONE
Bhiwadi Bhiwadi 221 Poor PM2.5

Possible Health Impacts Notes

- Minimal Impact

Respiratory illness on prolonged exposure (22277488
Affects healthy people and seriously impacts thosgf.vith existing diseases

Satisfactory | Minor breathing discomfort to sensitive people
Moderate Breathing discomfort to the people with lungs, asthma and heart diseases
Poor Breathing discomfort to most people on prolonged exposure

In case of a city with multiple monitoring locations, average value
is used to indicate AQlI.

For details, refer CPCB website (http://cpcb.nic.in)
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AIR QUALITY INDEX IN NCR CITY/TOWN

(Average of past 24 hours)
Jan 11, 2026 @ 04 PM

. . . . Prominent
State District City/Town Index Value Air Quality Pollutant
Baghpat Baghpat 163 Moderate PM2.5
Bulandshahr 161 Moderate PM2.5
Bulandshahr
Khurja 172 Moderate PM10
Noi .
Gautam Buddh oida 260 Poor PM2.5
Nagar .
Uttar Pradesh Greater Noida 278 Poor PM2.5
Ghaziabad Ghaziabad 283 Poor PM2.5
Hapur Hapur 132 Moderate PM2.5
Meerut Meerut 219 Poor PM2.5,PM10
Muzaffarnagar Muzaffarnagar 203 Poor PM2.5
Possible Health Impacts Notes
Minimal | In case of a city with multiple monitoring locations, average value
- nimal Impact is used to indicate AQI.

Satisfactory | Minor breathing discomfort to sensitive people

; ; ; - For details, refer CPCB website (http://cpcb.nic.in)
Moderate Breathing discomfort to the people with lungs, asthma and heart diseases

Poor Breathing discomfort to most people on prolonged exposure

Respiratory illness on prolonged exposure ch(m <

Affects healthy people and seriously impacts those with existin diseases
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